
NOTES OF THE REGISTRY 

I 
Or':er dated 	. 2Q3 

£one ap?earecl for the zip,31icant in this 

yr-oLi case of 1998. On 21.8.2003, none appeare.i 

for the applicant. Yet on the 7rayer of Shri 3.(. 

Jal, learned dd1.tanding Counsel, this matter 

was adjourned to 22.8.2003. On 22.8 .2003 also 

on the prayer made on behalf of the applicant, 

the matter was adjourned to 8.9.2)03 on which 

date the applicant remained absent. b-ay also 

none appeared nor any steps taken by the 

applicant to pros ecu te this  O.A.  In the S aid 

.remises this 0 .. is dismissed for non#prosecutixi  

in presence of $hri 	 learned Addi. 

3tmding Counsel for the Respondents. 

Inform the arties. 


